IN THE INCOME TAX APPELLATE TRIBUNAL
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ORDER

PER SHRI SHAMIM YAHYA, AM :

This appeal by the Revenue is directed against the order of
Commissioner of Income Tax (Appeals) — 4, Mumbai (in short ‘CIT(A)’) dated

20.05.2019 and pertains to Assessment Year 2011-12.

2. The ground of appeal reads as under :

“1.  On the facts and circumstances of the case whether the Ld. CIT(A) was
correct in allowing the claim of Keyman insurance premium paid without
examining whether the directors were ‘Keyman’ for the company.”

3. At the outset, it is noted that the tax effect in this case is below the limit

of Rs.50,00,000/- fixed by CBDT vide Circular No. 17/2019 dated 08.08.2019 for
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filing appeal before the ITAT. Hence, the appeal by the Revenue is not

maintainable.

4. The Ld. DR could not dispute that the tax effect is below the said limit.
He could not point out that the appeal falls in any of the exceptions carved in

the said circular.

5. Upon careful consideration, we find that as the tax effect is below the
limit fixed by CBDT for filing appeals before the ITAT, this appeal by the
Revenue is liable to be dismissed in limine. Accordingly, the appeal stands

dismissed as such.
6. In the result, appeal of the Revenue is dismissed.

Order pronounced under Rule 34(4) of ITAT Rules on 1** March, 2021.

Sd/- Sd/-
(C.N. PRASAD) (SHAMIM YAHYA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Mumbai, Date : 1° March, 2021
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